
THE CANTONMENTS (EXTENSION OF RENT CONTROL 
LAWS) AMENDMENT ACT, 1972 
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I An Act to amend the C (Extension of Rent Control 
t ? *  < I 

BE it enacted by Year of the Republic 
of India as follows:- I 

,,l ,,-rc>-.j.. iL . :;.; ,$,&i;; <>., . ? ' 3  ', .., 1 l 
sw* :.:,,: , ,  , ,!,r,22t : s ,.,: Act *-..,.'+.: ..daJf .9s  bg,,c'&ll&d t e cantonpiknts . . (Extension of Rent Con- . .,.,! . . .  

!@W4tl2 ., t$!. . , .  .., L,~,y5,), , ,A@~n$f~eihenr , J J  , .. :~.. .': ~ c t , ' - ' l 9  '2. 
. .., 

Amend- ,it; :l:n thei.Cantonrrier$ts (.Exte sion of Rent Control L a m )  Act, 1957 46 of 1937 

merit of (hereinafter referred to as the rincipal Act), section 1 shall. be re- 
section '. numbered as sub-section (1) th eof, and after sub-section ( I ) ,  a s  so 
.:,:;j^:.<. .:je{Y,: ,.:... 

..jr : -n~mb@~,r"&;.tBe ''?@libwing ' \  .sub-s ction shall . be ., inserted, namely:- 

"(2) It shall be deemed have come into force on the 26th day 
of January, 1950.". - - 

: . ' . . , u <  * .  

~ ~ q f ~ ;  : ,.:I i.,~g'fiti~1,~3 $ shall be re-numbered as sub-seetion 
A , . .  \ ~ 

mentl~g, ,.GI . t*fiof ,,.. and-: . . . . , 
smti;sn -3. :-. .-.',Z . . .  

I!'. . , , ..' . 2 .:.! . . ~  . ,, ,,, .. 
~. : ( . ‘ .  : :, . <i).r!i!n .sgb7s.&ilon (I) ,  the words ' ( ~ n  the date 

. -. . . , ..: of the notification" shall be, and sHall be deemed always to have been, 
!i'!+;!', . ,  

omitted; i, 
, . I  , "  \ 

(ii) after sub-section (I), as SO the following sub- 
sections shall be, and shall be have been, inserted, 
namely: - 
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' (2) The extension of any nactment under sub-section (1) 
may be made from such earlier r f u t ~ e  date as the Central Gov- 
ernment may think fit: t 

Pro,vided that no such e x t e ~  ioi? shall be made from a date 
earlier than- 4 \ 

!a) the commencement df such enactment, or 
I 
\ 

(b) the establishment of )he cantonment, or 

(c) the commencement ofithis Act, 
\ 

whichever is later. I I 
I 

(3) Where any enactment in fkrce in any State relating to 
the control of rent and regulation of\house accommodation is ex- 
tended to a cantonment from a dat earlier than the date on "i, 
which such extension is made (hereaf er referred to as the "earlier 
date"), such enactment, as in force on such earlier date, shall ap- 
ply to such cantonment, and, where t. such enactment has 
been amended at any time after the arlier date but before the 
commencement of the Cantonments ( xtension of Rent Control 
Laws) Amendment Act, 1972, such enactment, as amended, shall 
apply to the cantonment on and from tqe date on which the enact- 
ment by which such amendment was riyade came into force. 

I 

(4) Whmere, before the extension to 
ment relating to the control of rent and 
modation therein (hereafter referred 
AC t") ,-. i 

\ 
(i) any decree or order 'for the r lation of, or for evic- 

tion from, any house accommodation cantonment, or 

(ii) any o~cler in the proceedings r the execution of such 
decree or csder, or t 

(iii) any order relating to the trol of rent or other 4 incident of such house accommodation I I 
was made by any court, tribunal or othe4 authority in accord- 
ance with any law for the control of rent a d regulation of house 
accommodation for the time being in force 'n the State in which 
such cantonment is situated, such decree o order shall, on and 
from the date on :vhich the Rent Control A t is extended to that 
cantonment, be deemed to have been made nder the correspond- 

order was made.'. 

i ing provisions of the Rent Control Act, as ytended to that can- 
tonment, as if the said Rent Control Act, as extended, were in 
force in that cantonment, on the date on w such decree or 

4. Section 4 of the principal Act shall be as sub-section Amend- 
( I )  thereof, and after sub-section (I) ,  as so the following ment of 

sub-sections shall be inserted, namely:- section 4, 



.~ ~. .. .~ .- . ~ ~ 

- 

C a n t O m L t f  f &t'&d%~i 'bf R&t - C d d r ~ i  Law$). LACT 22 . 1gy2]- 
Amendment 

contrn1-f refit and.. of 
Mhow imrnmMe- 

therein of the-Madhya Bharat 
shall be, and shall be deemed Madhya 

that cant,onment under section 3 Bharat 
of such law in that 23 

Act, whichever is 195.5. 

l a b :  

Provided that nsl such shall continue, and shall be deemed 
to have continued, in force cantonment of Mhow on and from 
the commencement therein Madhya Bharat Accommodation Madhya 

\ Control Act, 1955. Bharat 
Act 23 of 

(3) Where, before the eqtension under sub-section (2) of any 1955. 

Law to the cantonment of ~ h b w , -  

(i) any decree or for the regulation of, or for eviction 
fmm, any house ation in that cantonment, or 

(it) any order in the p oceedings for the execution of such 
deoree or ~rder,>o,r 

(iti) any order relating o the control of rent or other inci- 
dent of such Rouse accomm dation, a 

was made by any court, tribun other authority in accordance 
with any law for the control of and regulation of house accom- 
modation for the time being in n that cantonment, such decree 
or ordei shall, on and from th encement of such law in that 
cantonment, be deemed to hav ade under the corresponding 
provisions of the first-mentione the said Act were in force 
in that canbnrr;kfit on the dat h such decree or order was 
made.". 


